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1o promde for a job. atleast to one person i each
Iower mcome group fam@ly m the State of Goa -

It is hereby enacted! in the Forty-second yea.r of :
o the Republic of India as follows: =~ -

1. Short tztle, extent and commencement —
This Act may be called the Goa One Job in Each
Lower Income Group Family Act, 1991

 (2) Tt extends te the ‘whole of the State of Goa '
(3 It shall. come lzlto force at once

c 2. Defmztzons —In th1s Act unless the contextj

- otherwlse requires: —

(a)  “adult person” means a- person who has
attamed the age of eighteen years; o

( b) family” inciudes. wife, son daughter,'

father, mother, brother, or- 51ster of a person a.nd_ A e

‘res.1d1ng with h1m ;

L (e) “prescrlbed” means prescrlbed by rules
o ;made under this Act; : ‘ o

©7 - (d) “scheme” means a scheme prepared to give
at least: one Job in each lower income- group
L gfa,mlly, :

: (e) “lower income group famlly ‘means a
_‘ vﬂlly whose yearly mcome is less than Rs 4,800.

: 3 Report on unemployment condition. —The :
: State _Government shall * prepare and -publish a
Report on: unemployment condition and yearly in-
- come in each family in the State of Goa within six-
: .Xlonths from the date of commg into iorce of thls !

ok Scheme — (1) On preparation and pubhcatlon - :
- of the Report under section '3, the State Govern- “:
ment shall prepare and publish within three months -

‘, a scheme’ for -providing a job carrying a salary of
“Rs: (500) per month at least to one adult person in -
cach lower income group family, = s
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" (2) T'he seheme shall be prepa.red and pubhshed
in. such manner as may. be prescnbed

5. One 3ob in each family. — (1) After pubhcatlon -
. of the scheme under section 4, the State Government
' shall take steps to pr'ovide jobs‘ as per the schemer

2) If the State Government is unable to prov1de,

+-a job carying a salary. of Rs. 500/- per month to .
- one adult person in a lower income group family, -
- .within one year from the date of:operation of. this

. Act, an un-employment allowanee -at the minimum =

rate of Rs. 20 per day shall be paid to such family
until a job-is prov1ded ‘to an adult person of such .-
'famlly : L : :

6. Implementatzon of Act and scheme (1
State Government - shall- appomt implen
agenc1es for 1mp1ementat10n f the Act
scheme in every Taluka in su man_ner 3
: .prescrlbed ‘ S

~ (2) The State Government shall ap I
- officers and~ servants for ca,rrmg out theﬁ
of this Act. .

7 Power to make rules — (1) The State ‘Govern- .~
 ment may, by notification, in the Offi s
_make rules to carry: out all or: any of the. ul
of this Act. IREET

(2) Al rules made . under thls sectlon shall be .
laid for not less than thirty days before the State
~ Legislature as soon as possible after they are made

and shall be subject to rescission by the State . -

- Legislature or such modifications as the State Legis-

lature may make ‘during the session in which they =

aré so laid or the session immediately, followmg. _

(3) Any rescission or modlflcatlon 50 made by the
- Legislature shall be published in the Offwml G'aze‘tte "
' a:ﬁd "‘shall thereupon take effect. '
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= Sfelemenf of Objects and Reasons l

\ ’ : fon
Unemploymcnt is curse and 1t is ineredsing - day
v " -f by day -amongst both the educated and un-educated
... people of this State. Thousands of young brilliant
i _;persons are. wasting their time W1thout any work.
jo . Similarly skllled and unskilled workers are without
“+ " work for a considerable period in a year. More than
- 50% of our population is 11v1ng below. poverty line, -

o as a ‘result’ of which the economie, social, educa- -,

§t1onal _cultural -growth is: hampored and jeopar-
‘ »d;bsed The mcreasmg frustation among the youths
Cois. alarmmg -

_ To avoid thxs situation it is very necessary that o
at least one adult person.from each lower income
- group famlly, whose ‘yearly income ‘is-less than . -
. Rs. 4,800 is given j"b and m the alterna.tlve the ;
ugemployment allowance '

", Hence this bill

Fmancnal Memorandum

- Clause 5 provzdes for: one- Job in each lower 1n-v._
come group famﬂy and in the altérnative unemploy-
. -ment allowance. Clause 6 prov1des for appointment

"poses of the Act.

-

-f" : These prov1smns involve expendlture from the
Consolidated Fund of the State. As the exaet invol- . -
vement of the expenditure to be mcurred by the
State »Government depends also upon the survey to:

1ff1cult to -give any estimate of recurrlng or -
ecurrmg expendlture at present

Memorandum Regardmg Delegal'ed Leglsla'hon ‘

ubgclause (2) of clause 4 empowers the Sta.te,
rnment to preseribe the: manner in whleh the
eme’ shall be prepared and pubhshed L

clause 63} of clause 6 empowers the State- ,
rnment to prescribe the manner in wh1ch the g
entmg agenmes shall be a.ppomted. =

- of off1cers and servants for carrymg out the' pur- o

carried out by Government under Section 3..It - o
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_ Sub-clause ) of clause K empowers the. Statej o
s Government to make rules for carrymg out, the ,
.-purposes of the Act.: :

- ~ The delegatlon of power as aforesald 1s necessary e
~and of normal character g : :
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